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t [ASSISTANCE  TO  TEACHERS 

578. SHRI D. THENGARI: Will the 
Minister of EDUCATION be pleased to sta.e the 
number of teachers who were given 
assistance during the last two years from out 
of the fund started by the National Foundation 
for Teachers' Welfare and the extent of 
assistance given? ] 

 
f[THE MINISTER OF EDUCATION (SHRI 

M. C. CHAGLA): The programme of giving 
assistance from the funds of the Foundation 
was scheduled to com. mence from 5th 
September, 1964 only. Such assistance was to 
be given by the Working Committees of the 
respective States/Union Territories. In-
formation regarding the extent of assistance 
given since 5th September, 1964, including 
the number of teachers covered, is not yet 
available.] 

LIFT m AZAD   BHAWAN 

579. SHRI A. C. GILBERT: Will the 
Minister of EDUCATION be pleased to state; 

(a) whether quotations were invited from 
different firms for installation of a lift in Azad 
Bhawan; and if so. what are the names of 
firms and their quotations; and 

fbi if not, what are the reasons t Perfor? 

t[ ] Ehglish translation. 

THE MINISTER OF EDUCATION (SHRI M. 
C. CHAGLA) ; u) Yes, Sir. Quotations were 
invited on behalf of the Council by the 
Architects from, two Firms whose names and 
quotations are as follows: — 

M/s. Electric Construction and 
Equipment Co. Ltd., Bombay—Rs. 
33,686. 

M/s. Otis Elevator Company (India) Pvt. 
Ltd., New Delhi—Rs. 28,695. 

(b) Does not arise. 

APPOINTMENT OF CHIEF JUSTICE IN THE 
MADRAS HIGH COURT 

580. SHRI S. S. MARISWAMY; Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether it is a fact that Andhra 
Pradesh Government is reluctant to spare the 
service of Shri Chandra Reddy, State Chief 
Justice, who has been appointed as Chief 
Justice of Madras High Court; and 

(b) if so, what is the reaction of the 
Government of India thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
JAISUKHLAL HATHI): (a) and (b) The transfer 
of Shri Justice P. Chandra Reddy as Chief 
Justice of the Madras High Court has been 
made in accordance with Article 222 of the 
Constitu. tion and he assumed charge of the 
office of Chief Justice, Madras High Court on 
23rd November, 1964. 

DISPUTE REGARDING CORRECT AGES OF 
JUDGES 

581. SHRI R. S. KHANDEKAR: Will 
the Minister of HOME AFFAIRS be- 
pleased to state: 

(a) the number of cases pending with 
Government regarding the dispute on the 
correct ages of High Court and Supreme 
Court Judges; and 

(b) what steps are taken to expedite the 
matter? 


